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Stock of Cloth u d  Excise Daty 
Thereon

a is i  J " s h r l  p - ^  B a m a k r ta lu u i i:
* ‘YShrl K. S. A n a n im :

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the break up of Rupees 15 
crores relief in excise duty on super-
fine, medium and coarse cloth as 
announced in Lok Sabha on the 18th 
March, 1958;

(b) what is the present stock of 
superfine, fine, medium and coarse 
cloth separately; and

(e) how many mills have closed 
completely or partially and the num-
ber of superfine mills out of them?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) The break up is as follows: —

Coarse 
Medium 
Fine 
S. Fine

Total

Rs. in crores.

rs 
1 1-8 
07 
ro  

i5‘o__
(b) The unsold stock of cloth held 

by mills, variaty-wise, as on 12th 
April, 1958 is as under:

Gotrse Medium I Fine J 
tntwe* ]

S- Fine Total

{to*** 212,900 | 16,300 | 12,700 1 332>ioo ,
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(c) Upto 12.4.1958, 26 mills bad 
remained closed completely and 3? 
mills partially. Of these mills, none 
produces exclusively Superfine doth.

Spouts Industry

11*2. Shri Bern fcaj*. Will the Min-
ister of Commerce and Industry be 
pleased to state the amount of Central 
assistance proposed to be given to the 
Punjab Government for the develop-
ment of the sports industry for the 
year 1958-59?

Hie Minister of Commerce and In-
dustry (Shri Lai Bahadur 8hastri):
No amount is earmarked to Punjab 
Government specifically for the de-
velopment of sports goods industry 
during 1958-59. If the State Govern-
ment submit any scheme, it will be 
considered for financial assistance on 
the basis of the prescribed pattern of 
assistance.

12.90 hrs.

PAPERS LAID ON THE TABLE
Re po r t  o f  Al c o h o l  Co mmu t e * an d  

Go v xr n mk n t  Ru o l c t io n  t hkkt o n

The Minister of Indnstry (Shri 
Mannbhal Shah): Sir, I beg to lay on 
the Table a copy each of the follow-
ing papers:—

(1) Report of the Alcohol Com-
mittee.

(2) Government Resolution No. 
HC-33(3)/57, dated the 22nd 
March, 1958, accepting certain 
recommendations made in the 
Report of the Alcohol Com-
mittee. [Placed in the Library. 
See No. LT-864|68.]

Budo t t  EsTtMATrp or Emtl o yx is ’ 
S u n  In su r an c e  Co kt o r at io m

The Deputy Minister of Labour 
(Shri Abid All): Sir, I beg to lay on 
the Table, under section 36 of the

Employees’ State Insurance Corpora-
tion Act, 1948, a copy of th» Revised 
Estimates for the year 1957-68 and 
Budget Estimates for the year 1958-59 
of the Employees’ State Insurance 
Corporation [Placed in the Library. 
See No. LT- 690158.3

Amen d men t  t o  Easnonxs* Pnovnmrr 
Fun d  Sc kbmk

Shri Abid Ali: Sir, I beg to lay on 
the Table, under sub-section (2) of 
section 7 of the Employees’ Provident 
Funds Act, 1952, a copy of Notification 
No. G.S.R. 261, dated the 19th April,
1958, making certain further amend-
ment to the Employees’ Provident 
Funds Scheme. 1952. [Placed in the 
Library. See No. LT-691/58.]

DEMANDS FOR EXCESS GRANTS 
(RAILWAYS), 1954-55

The Deputy Minister of Railways 
(Sbri Shahnawas Khan): Sir, I beg to 
present a statement showing Demands 
for Excess Grants in respect of the 
Budget (Railways) for 1954-55.

COMMITTEE ON SUBORDINATE 
LEGISLATION
Tick s  Rxpo bt

Sardar Hukam Singh (Bhatinda): 
Sir, I beg to present the Third Report 
of the Committee on Subordinate 
Legislation.

PUBLIC PREMISES (EVICTION OF 
UNAUTHORISED OCCUPANTS) 

BILL.
R e p o r t  or J o i n t  C o m m i t t e e

The Deputy Minister of Works, 
Housing and Supply (Sbri Anil %. 
Chanda): Sir, I beg to lay on the 
Table a copy of the Report of the 
Joint Committee on the Public Pre-
mises (Eviction of Unauthorised Oc-
cupants) Bill, 1958.




